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SHR RAN CA:Fuaiio,ya lic
Shri D. N. Patodia not to make any re-
ference to it, but you allowed the hon.
Minister to make reference to it.

Mr. SPEAKER: Whenever the hon.
Minister finds that thc question is not
relevant, he may invite my attention to it,
and not pronounce on it himself.

SHRI D.R. CHAVAN: I have to invite
your attention to it when the question is ir-
relevant. The second part of the question
is relevant, and, therefore, it is my duty
to bring it to the notice of the Chair. The
sccond part of the hon. Member’s question
is whether in view of the lesser consump-
tion of fertilisers, the targets have been
revised. For the information of the House,
1 may say that originally when the targets
were fixed, the total installed capacity
that was proposed to be put up was 5-1
million tonnes, but now it has been brought
down to 3-7 million tonnes. That is the
revision that has bcen made.

SHRI D. N. PATODIA: This is also
irrelevant.

Mr. SPEAKER: The hon. Member s
also deciding the irrelevancy himself.
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SHRI S. M. BANERJEE : In reply to a
previous question the hon. Home Minister
replied that he would have a discussion with
the Chief Ministers of Bihar and U.P. 1
should like to know the reaction of both the
Chief Ministers— of course there is no Chief
Minister in Bihar now—or both the Govern-
merts on the report of the Trivedi Commus-

sion. In the event of a dispute what  will
be the attitude ol the Central Government.

SHRI VIDYA CHARAN SHUKLA :
This report  was discussed not  only
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with the Chicl Ministers of the respective
State  Governments but  this was also
discussed in the U. P. and the Bihar
Vidhan  Sabhas. The U. P. Vidhan
Sabha passed a resolution cndorsing
'the report but the Bihar Vidhan Sabha
discussed it without passing any resolution.
We went through the proceedings and we
brought up the matter here and cnacted a
law by which certain lands had been trans-
ferred from Bihar to U.P. and from U.P.
to Bibar. The avca  had  also  been
demarcated  on the  map. But
the actual physical demarcation
has been done by the Surveyor-General
of India. The points for demarcation
pillars have been fixed in most of the se-
ctors; particularly in the Ghagra sector
pillars have been fixed. In the Ganga
sector a few pillars have to be left out,
firstly because of the submersion of those
places where the pillars have to be fixed by
the current of the Ganga river, and scco-
ndly, because there is a writ petition in the
Patna High Court.  Because of this, no
further demarcation could be made in
that particular area where the pillars are
to be fixed. As soon as this petition is
disposed of, we propose o tahe up the
matter again with the State Governments
and have the matter decided.

st TW JqE WEE: TF A AHF A7
I & ag Jmr &1 faEm 1 afew
el a8 ¢ fr A |7 S awe SE
20 # 39 AN & 9§ AT aua
FH &7 AifAE qard ¢ | o9y feafg 7 F
ST g f fagm ® o & I
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F T AT QAT & TR 3T FLA
fau, safs s fage & =2 #7 &Y
oA §, FOT FEEE A TE T gy
ag f6 919 98t 3§ e F1 F faame
a9 @I 9, BT g & I AT
oY, a1 T2 ¥ &) ugfaah srawE =i
78 1w s gEI fowerd A
&R T A ?

oy faern avor mae g aTEm
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2wt g7 vt w2 qfera 7 T S
TG & o g% T o7 /% 1 gafen
¥ TAT ATy T man & Sty i AN
79 3av # aamn f& @wa qfem-
ZHEY WSt wE & A7 Afeege Som man
£ | gl qF UEfedTr FEETE F 1 T
qrgey 2, afe B 7 TS aIETG &
99 I avE F1 qAAT T QU ER
T S fFaT AT | THET AqAT
T2 8 f5 39T 3H A1 7 gEar agr
A fF T8 9F &7 AT FN &Y
FEATFAT £ T AT vgfaart wEEry
T FI AT |

MR. SPEAKER : Shri Hem Barua. 1 am
giving prefercnce to hon. Members from

Bihar and Uttar Pradesh, but you also seem
10 desire -

SHRI HEM BARUA: Sir, Indiais one.
In view of the fact that border disputes have
vitiated the relations between Indian States,
especially the border dispute that has arisen
between Assam and Nagaland also, may T
know whether  Government  propose  to
appoint a permanent tribunal as adumbrat-
ed by the National Integration Council
for the settlement of these border disputes?

SHRI VIDYA CHARAN SHUKLA:
Sir, this 1s a very complicated  question,
1 can not deal with this during the
Question Hour.

MR. SPEAK.ER: You know it comes
from Mr. Hem Barua!

SHRI HEM BARUA: How can it be
complicated, Sir 2 Border disputes are
complicated. 1 know. But the National
Integration Council has suggested a per-
manent tribunal for the solution of these
border  disputes. He does not know
anything about it?
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MR. SPEAKER: I am very sorry. Shri
Yogendra Sharma.
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T T g=ma g1 FAT 2

MR SPEAKER: It is a suggestion  for
action; not a supplementary.
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T & agr An W § A} wwiew
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WRITTEN ANSWERS TO QUESTIONS

DISCUSSIONS WITH PUNJAB AND HARYANA
GOVERNMENTS FOR UTILISATION OF SURPLUS
WATER

*722. SHRI RAM KISHAN GUPTA:
Will the Minister of IRRIGATION AND
POWER bc pleased to refer to the reply
given to Unstarred Question No. 179 on
the 28th July, 1969 and statc:

(a) whether Government have discussed
the matter regarding the utilisation of sur-
plus water likely to be available to India
on the expiry of the Canal Water agreement
with Pakistan with Punjab and Haryana
Governments; and

() if so, the result of tulks held?

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAO): (a)
and (b). The Union Minister for Irrigation
and Power discussed  the matter  with
the Chief Minister of Punjab on 8-8-1969
who intimated that the Irrigation and Power
Ministers of Punjab and Haryana Govern-
ments were due to mect on 18-8-1969 to
discuss the issue between themselves. Sub-
sequently the matter was discussed with the
Chief Minister of Haryana at Delhi on
19-11-1969 when he stated that he and the
Chicef Minister of Punjab had met to dis-
cuss the issue but no  decision could be
arrived at.  Meanwhile, Government  of
Huryana has referred the matter to the
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Government  of India under the Punjub
Re-organisation Act.

MEDICAL EDUCATION IN INDIA

*723. SHRI MANGALATHUMADAM :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 4806 on
the 31st March, 1969 and state:

(a) whether the Report of Commission
of Medical Education has been received;

(b) if <o, the reaction of Government
thercto;

(¢) whether itis o fact that medical educa-
tion is uot given proper atiention by Go-
vernment in regard to medical research
and cquipments to medical colleges and
curriculum;

(d) if so, the steps taken by Government
to improve the position; and

(¢) whether @ body like the University
Grants Commission has been thought of to
attain better coordination of policies and
rescarch?

THE MINISTER OF HEALTH AND
FAMILY PLANNING: AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT : (SHRI K.K. SHAH) (a) and (b).
The Medical Education Committec sct up
by the Central Government has made out
its rcport which hkas becn forwarded to
the Medical Council of India for comments.
The Committee would finalise the report
after considering the comments of the
Medical Council. The report will then
be submitted to the Central Government for
further action.

The Central Council of Health consi-
dered the report of the Commiittee in their
last meaiing held in November, 1969 and
recommended  that it should be placed
before a conference of Ministers, Vice
Chaneellors, Officials and Experts for further
consideration,  Necessary action in this
regard will be taken after the Report is
received by the Government,

(¢) and (d). Undergiaduate imedical
cducation which includes provision  of
facilitics for rescarch and supply ol equip-
ment to Medical Colleges is the respon-
sibility of the Statc Governments. The
standards of Mecdical Education and cur-
riculum of training arc prescribed by the





